Hone. D.S.Misra, AM
Hon., G.5.S5harma, JM

challenges the order deted 8.9.1981 of hls ramavmuf:

from service and the order dated 25.1.1982 dlamlaﬁg“

his appeal against the said order. It has been ?g;

alleged by him that after 25.1.1982, the appllcaﬁt

made severasl representations to the Divisional e

i Railway Manager, General Manager N.E.Hailway and the
e Railway Minister praying for justice. Last such 7
3 reminder was given by him to the Railway Minister 5

e on 26.11.1986 and his contention is thst the aypllcat-f
. S
W ion having been filed within 3 years from the last - |
o % 3 T
B reminder given by him, it is within limiteticn o
“ e
==}

srescribed by Section 21 of the A.l.Act.
e ¥

24 W#e heard the learned counsel for the appl:

?i _ the necesscry records. It is not alleged that aft

the dismissal of his appeal by the coumpetent au'tzh

on 25.1.1982, the applicait had made any appliﬁa



lishment of the Central hanlnistratlva Eﬁ

as such, this application is not witninﬁhﬁéf

prescribed under Section 21 of the said Act.

.re unable to accept the contention that SESE S

application should be treated within time from'E
date of the last representation made by the apr

|-

Bhe application being barred by limitation . is

summarily rejected.
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